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Hon’ble Dr. Jose P. Verghese, Vice-Chairman(J)

0A No.
OA No.
OA No.
0A No.

" “Central Administrati
- 1, Principal Bench:,

. .oon‘,.i .

 Tribunal ~
“New Delhi

1681/97
1083/97
1084/97
1085/97

New Delhi, this the Ist day of August,1997

~Hon’ble Shri K.Muthukumar, Member (A)

0A No. 1081/97

Sh. Rajesh Kumar Mauriya
~ s/o Sh. M.l.. Mauriya,

C/o R.B.Lal,

t~= — ="~ - B 58/1, Shashi Garden,

Gali No. 9 (Near Mayur Vihar Phase 1),

~ Delhi - 110 091,

A

Sh. Vivek Nigam, ~

OA No. 1083/97

s/o Shri ChandrikKa Prasad'Nigam,

c/o Shri V.K. Niganm,
G/157, Sector 9,

' Vijay Nagar, Ghaziabad.

Sh. Pramod Singh,

0A No. 1084/97

s/o Shri Mahi Lal Singh,

R/o B4/297,Nand Nagri
Delhi, - - - - - :

Shri Deepak Malik,

OA No. 1085/97

k”

R/o 6/287, Geeta Colony,

Delhi.

| (By Advocate: Shri Surinder Singh)

Union -of -India throug

" .1. Secretary, ‘
Department of Urban Development,

Nirman Bhawan,
New Delhi.

-Versus-

h- -

2. The Director of Administration,

. CsP.W.D.,Nirman Bh
New Delhi.

(By Advocate: Shri K.C,D.Gangwani)
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© 5, The matter has cone up today agai‘:_

., respondents’ counsel states“,that it w111 take at least
another three months‘ time toffinalise'the policye_ For that

B purpose, these OAs need not to be retalned in thls Trlbunal.

Thls belng a pollcy matter, and the de01s1on of the Hon ble
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Supreme Court referred to above are equally b1nd1ng on the

"respondents, the respondents are left to dec1de on the1r own

what should be the percentage of reservatlon appllcable to.

those who have completed B tra1n1ng . of = apprentlcesh;p

successfnlly; The >respondents ~sha11—also bear——ln the1r

mlnds, the statement of the counsel for the petltloner that

the Qablnet ‘Mlnlster of Mlnlstry of Labour ﬁhad} nade a

“statenent,on the. floor of the Rajya Sabha:that 50% of the

vacancies .will be reserved'for apprentice.trainees who have

successfully completed the tralnlng under the respondents and

. 1t_wasuhrs contentlon Athat the said statement-waS'ln view of
the decision of the Hon’ble Supreme Court .in the above.,said

case. N
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(DrgJose P. Verghese)
"‘che—Chu;rlan (J)




